VOL; XLIIL] - BOMBAY SERIES. 77
APPELLATE GIVIL

.

Before Szr Stanley Batchelor, Ki,, Actmg Chzqf Justice and
- Mr. Justice Marten

DADOO Bm BHATOO AND OTHERS (ORIGINAL DEFENDANTS Nos 2 4 AND 5), . 1918
APPELLANTS v. DINKAR VISHNU APHALE AND OTHERS (omenuz._x . Aprzl 5.
PLA!NTIFF AND DEFENDANTS Nos 1 aND 6 TO 8), RESPONDEHTS s

‘fLa,nd Revenue C’ode (Bom Act V- qf 1879), sectwn 3 Clause (c0) and
. section 21 7’[‘—’-—‘Alzenated ' interpretation of the: term—Inamdar—Grant of .

: sml——Survey settlement—Effect of mtroductwn of Survey Settlement in Inam'
- lands. : X

' The plamtiE ‘was an Inamdar of avillage. wIn 1880 t.he' survéy eetﬂemeut
~-was introduced into the village and in the’ settlement register the defendants~ .
] appellants were entered as Khatedars. Since 1880 ‘they had been cultivating
;:'; the lands-in their oceupatlon, paying only a’sum equwalent to annual! assess-
‘_ment to the Inamdar. In 1910, the plaintiff sued to eject the defendants,
alleging that they were annual tenants. The defendants ‘contended that by -
virtue of " the provisions of section 217 of the Land. Revenue Cods, 1879, the
“effect of the introduction of the survey settlement in 1880 -was that thereafter -
. the defendants had the same rights in respect of the lands in their tecupation .
. -as holders of landin unalienated villages have under the provisions of the ‘
- Land Revenue Code, 1879. For the plaintiff, it was urged, that section 217 -
. of the Land Revenue Code, 1879, was not applicable, because ‘the village. in
i_questwn was not an ¢ alienated ’ vxllage within. the- meemng of that’ term s

-

Y07 . ©Becond dppeal No.1905 of 1915, |
TLand Revenue Code (Bom. Act V of 1879), sectlon 3 Cleuse (20) and
seetxon 217 Tun a8 follows :— :

" Section 3, -Clause (20) ‘Ahenated’ ‘means transferred in'so far as the

- rights of Government to payment of- the rent or lend-revenue are concemed
- wholly or pamally to the ownershlp of any person. . -

Section 217.° When a survey settlement. has .been mtroduced iunder the
"provigions of the last section or_ of any law for the time being in ‘force, into -
an alienated vﬂlage, the holders | ‘of -all lands to which such Settlement’ extends
' shall have the’ same nghte and be aﬁected by the . eeme responsxbxlmee in.
“respect of the lands i in their occupatlon ag holders - of land in unalienated
" wvillages have, or are affected by under the prowswns of this Act, and all the
: provigions of ‘this Act relating to holdere of land in unahenated vnllagei'
shall be appheable, 80 far a3 may be; to them L
© - LLRY
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© 1918, it was deﬁned in Clause (20) of- sectmn 3 of the Land Rovenue Code;. 1879, -
— . by reason of the entire property in the soil and mot merely the rlgh’ts to recexve

DAboe the land revenus being tr ansferred te. the Inamdar, -
-BIN - A .
Buatroo "¢ Held, that the  village .was an ahenated vﬂlage within  the meaning-of .
-D v. the Land Revenue Code, 1879, notw1thstanding that the whole property in
INEAR

Visgnu " the soil was granted by Government.to the Inamdar Section 217 of the Land
Lot Revenue Code, 1879, was, therefore applxcable to the cage. |

 Pandu v. Ramchandm G'aneeh O, discussed: . .
. The words * transferred in s0 far as the ri’gl‘lts -of Government to 'paYment/
' of the rent or land. revenue are concerned ” in Clause (20) of seetlon 3 of the
Land Revenue. Code, 1879, prescribe a eertain-minimum requlrement, and where-
“that minimum requirement is satisfied, the definition also is satlsﬁed nothth- ‘
) standmg that the. transfer may cover certain other mte,rests over, and a.bove :
those contamed in the mmlmum reqmrement )

; SEGOND appeal agamst the decision of G. 'V Patwar-i k
- dhan, First Class Subordlnate Judge A. P at Satara :
reversing the decree passed by’ D T Ohaubal Second'
Class, Subordlnate J udge at Karad

- Sulb to recover possessmn.

The plalntlﬁ’. ‘Was-an Inamdar of a vlllage called '
Konegaon in, Satara Dlstrlct where_ the -lands. in: suit
‘ayere situated. Under the terms of:hig Sanad, the plamt-' 3
iff was; a, grantee of the soil..

~ TIn 1880, the “survey -settlement»‘was- introduced into
Konegaon village. and. in the . settlement register.: the-
“ defendants Nos. 2 to 5 were enteredas Khatedars. - Since:
1880, they had been cultivating the lands paying only:a
gum GﬂPiYa.lﬁntth-the, annual assessment-to- the Tnam-~:-
dar.

In 1910 the plammﬂ:' sued to eject’ the defendan,ts :
allegmg that Juhe lands. were held by the defendants.
under an oral lease as. annual tenants.

" The. defendants contended that the lands Were held
by them on miras rlghts that the plamtlff was entltled
® (1917) 42 Bom. 112.
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;'to assessment only’ ;- and that the su1t was barred'v';

'y 11m1tat10n -

_'opmlon the suit was barred by defendants adverse@
r‘fpossessmn resultmv from the -entry ofelthelr names in -
?;the Khata coupled W1th the- acceptance ’of rent®y the
plamtlff at the rate assessed by the survey settlement

- On appeal ‘the Pirst Class. Subordlnate Judge, A P
éreversecl the decree holdmg that the defendants couldr
get no norhts as registered .occupants under sect1on 217,
-6f the Land Revenue Code, 1879, unless they ¢ould show. -
that’ the nght to hold the land was rested An  them -
’-When the " survey was tmtroduce‘d : see Wasudev
;’;Lakshman v. Govmd Mahadev(‘)

9 The defendants Nos. 2, 4 and 5 appealed to the ‘High
’Court

_ Coydjee, with S S Patkar, for the appellants ——We‘*_
subm1t that by reason of theintroductioh of the’ survey
settlement in this village, -we have acquired’ permanent
rights in- the land, ‘conditional on. ‘payment of assess-
- ment ﬁxed at the settlement “Under the Land Reve-

nue Code, 1879, Government has -the” power..to ‘intro-"
;:duce What is called survey settlement in all v1llagest
'»-belongmg to it. The effect of the 1ntroduct10n of the
.survey . settlement is that the person in Whoseéname

any parcel -of land is entered has a permanent- r;xght
“'to hold the land, coﬁ’dltlonal on*. his agreeing to pay
Call assessments that may be 1rgposed ‘He cannot be 1
: ev1cted as 1ong as he pays assessment

As for Inam v1llages, ile., ahenated v1llages Govern-
gment have no right’to introduce a survey settlement
> but if the glantee of the village apphes to Government

cn (1991)3r Bom. 314 i

018

. “*‘f"'i;%Dmtd'
ff\_'l‘he XSubordmate Judge: held that the defeﬂdants‘,[_,;
“Were. the Mirasdars. and not- annual- tenants ~Ine h1s'>
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.for it; then 1t may be 1ntroduced And When §'o
introduced the effect is that theholders of all ];an_ds

v ""to'\'?vhioh such’settlement extends shall have the- sa‘me""'
. Baardo W

‘rmhts as&oceupants in unalienated villages have : see:
“section 217 0f"the Bombay Land Revenue Code, 1879
i’l‘he rights of the ‘oceupants in unalienated: v111ages is to ‘
use the Tand. condlmonally on payment of the amounts
due on’account of land revenue: see- sectlon 68 of the

Bomba,y Land Revenue Oode - S

. We have been’ paying the assessment ﬁxed a.t the
survey settlement in 1880. We have been . entered as
Khatedars for ‘more than thirty years’ and the Inamdar
has never clalmed to rectify the matter -all these years.".
In sp1te,of thése findings the lower Court was wrong in -
‘holding that the.onus lay on us to show that the rlght
to hold laud had accrued to us 111 1880. o il -

The case of Wa?udev Ldleshman v. Gomnd Maha-
dev® relied on by the lower Court is dlstmgulshable
There the Inamdar made. the protest at once and suc- -
ceeded in obtaining rect1ﬁcatlon, Whlle in the present
‘case the Inamdar did nothmg : R

We therefore submit that the 11ght to hold the land
was ours since,1880. The plaintiff- cannot evict us. .
He is entitled to what. he has been - recelvmg since 1881

.namely, assessment. - S S

@ s. Rao, for Fespondant No 1 —If section 217 of_
the Bombay Land Revenue Code, 1879, applies there i 1s
room for the contentien advanced T submit, however
that Section 217 does mnot apply The v1llage in
question is not an- a_henated’ ‘village swithin . the.
«definition of the term under section 3, Clause (20) of
‘the Code.  ¢Alienated’ means transferred in so far
a8 the rights of Governmient;to payment of the Tent or

@) (1911) 36 Bog. 315, -



Tl

| VOL. XLIL] ~ BOMBAY, SERIES. 8

p land revenue are concelned wholly or partmlly, to the

be read ¢ 80 far only ™ meanmg ‘thereby. that the aliena-
tio: _ls"ii‘,to be. 'of ‘the r1ghts of Govern,nent t0 land1
r’, venue 1s concelned and no further %I, as in® the
present case the right 1o soil is also transferred jto the

-Inamdar the village cannot ‘be said.to be. an ahenatnd f:
' v1llage Wlthrn the meaning ¢ of "the térm. bectmn 217
can ha.ve, therefore no apphcatlon ‘to the “présent >

case
. &

',: ”‘The Bombay TLand Revenue Code is Intended malnlv;

to restrlct the rights of the Government to recover the -
land revenue and in the case of Inamdars who . are
glantees ‘of the revenue. ‘only, their nghts will be_
governed to a certain extent by the provisions of the
. Code. - In the case* of such grantees, if ‘the survey
settlement 1is- introduced, - Sectlon 217, ‘will be made
apphcable "But the introduction of survey W111 not%
have ’the -effect. of nOU.I‘tdlLH’lg the. rights - of Inamdars
W.hO are glantees‘of the soil.itself :" see Pandu .
Ramchandra Gcmeshm -

C'oyawe in reply '—-The deﬁnltlon of the term
algenated’ is in - my favour, It ‘means aheﬂ“atmn
of rights of Government - not only to land revenue “but-

to ‘rent or land revenue “The use of the term ‘rent’--

s approprlate in thoee - cases Where Government
- possesses. tvvo-fold rlghts to the- soil and land révenue ;

_otherwise Leg1slature " would. not " have used the
addltlonal expressmn rent >. The distinction. behween
‘rent’ and ‘land 1evenue 1s notlced in Saddshiv V.
Ramlcmshna"’ Rayya V. Ballcmshna Gangadhar(’)

The Bombay Land Revenue Gode is not restrlcted in -

1ts operaﬁron to the -collection of land revenue onlv

A .
-

(1) -(1017) 42 Bom. 112 (2) (1901) 25 Bom 556 atpp 558 562
L@ (19%) 29 Bow. 415.
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but is apphcable to the questmn relatmg to land
see Ohapter VII, sections 86, 88 (@).
‘Uhder these sections mterference of Government is
sought by superior holders.against’ mfenor holders and
the Government does. interfere even in cases Where the

grant isa grant of the s01l

BATCHELOR Actlng d. 7. —The suit out of Whlch

this appeal arises.was filéd by an Inamdar to eject. the

defendants. One of his pleas was that the defendants

. Nos. 1 to 3 were his yearly tenants. The plamt‘iff’
. position as an Inamdar was conceded, but his claim to
- own the Mirasi or occupancy rights in these lands wds

- ydenied by the defendantS‘ and the only question which

we have to décide is whether the plalntlﬁ?s clalm to .
these Mirasi rlghts should be allowed

I}

" The first Court geld agdlnst the plalntlff upon - thlq"’:
point, but that dec1ee was-reversed on appeal,: and the ‘

%wsent appeal is brought by the defendants Nos,.2 to 5.

Tt seems.cléar that pridr fo 1880, the plamtﬂf’s posmon .
as Inamdal was accepted, and gave rise to 1o disputes.
But in’ 1880 the Survey Settlement was introduced into. -

' this village, and in the Settlement Register the present -

appellants were entered asthe Khatedars. Since 1880
admittedly they have been cultivating the lands, p‘ly-— i
ing only 8 sum eqluvalent to the annual assessment

The contentlon for the defendants is that,: by vntue
of the provision of section 217 of the Land Revenue
Gode, the effect of the introduction of the Survey Settle-
mentsin 1880 was that thereafter the defendants had the
same rights in 1espect of these lands in ‘their. occupa-
tion, as holders of'land i in unwhenated villages had, and
have under the p10v1s1 ons of the Land Revenue Code.

It is not denled by Mr®Rao on behalf of the’ respond—
ents that, if sectwn 917 is to be apphed to 'the facys of
this case, th_eh the defendants™ contention must prevail.
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E}But Mr. Rao urges that sectmn 217 i§ not- apphcable -

“to the preSent facts, because the village in quegtion is

N0t an’ alienated village w1th1n the. meaning of that
-expressipn-as'it is defined in Clause (20) of section 3’ of

;_-1 the Land-Revenue Code.

The sole questlon therefore for our detelmmatlon 1n“'

I'thls appeal is whether the Vlllage is, or is not-an alie-
nated ‘village Wwithin the deﬁmhon“" The deﬁmtlon
“runs in these ‘words : “ Alienated ” means “ transferled

“in 8o far as the rights of Government to payment of the.
:rent or 1and—revenue are concerned, Wholly or partially °

ii‘to the owrnership of any person. > Now the fact” which
“we have'found for us here is that by the grant of thi¥f

“village to the plaintiff’s predecessm-m—htle thefe were .

f}transferred to him not merely the Goyerument’s rlghts
“to receive the land-revenue, but the entire property in
the soil: ‘That being so, the learned pleader for the

j;respondents contends that the transfer was not sugh Y
‘,,-;transfer as is referred to -in the deﬁnltlon, but .was .a’

ltransfer in- excess of the deﬁnltmn

The actual pomt before us Was conmdered by my
_lealned brother Beaman’ in Pandu . Ramc?wmdm
~ Ganesh®." The decision there being the decisionaof a

- singleJ udge is of course not binding upon us, but equally :

of course it is entitled to careful consideration at our

“hands. In fhfxt]udgmeht my learned brother referred to-

“the argument that in the definition of * alienated, ” the
greater must include the less, and I must confess th').t ‘I

~have never been able to ‘escape from the weight. of this.

‘argument.” It appears to . me that the words ““trans-
. ferred in so.far as the rights of Government to payment

“of the rent or land-revenue are concemec prescribe -,

; ,certaln minimum. reqmremen—b andl whele that mm1mum

',‘;reqmrement is satlsﬁed the deﬁnmonmeo is, eatleﬁed :

m (1917) 49 Bom. 2.
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"f'not\mthstandmg that ’the transfer may cover ‘cértain.
- other 1ntereqts over and above thosé contained in' the”
- mlmmum reqmrement

Adaptmg the vvords of the deﬁmnon to the facts of;:ff

" our present. case, it seems fo me strictly tr tie to say ‘that .

in the case of this: v111age fhere were transferred to- the i
plalnmﬂi’s predecessor the rlghts of Government to pay-
_ment of the rent -or.; Jand-revenue. And I am myself”
. unable to see how that statement becomes less. true-
fbecause over and above those rights other inter ests were’
also eonveyed. I cannot but think that if’ the ob;ect of,
the draftsman had been-to exclude all those cases where}f
bhe transfer involved other interests than those wluch:
,-I have descnbed ag the minimum requlrement ‘he :
_:Would have altered the phraseology of the clause, as,.
:ifor 1nqtance, by the insertion of the word ¢ only after\
_{the Words j‘ in so far,” -or, better by the" addmon of
clear:vvords expressly excludmg the case vvhe1e other'
and largear interests were transferred. It appears’ to me,:
therefore oir.the best consideration xthat I can glve to
the actual words of the clause, that- those Words are in
favour' oE the defendants argument. :

I’o‘ may also be observed that the Land—Revenue Code
(“a.ppears to recogmse only-two classes of property of thlS
d“SCI‘lpﬁlOIl"" namely “alienated ” and unalienated ;
Unquestmnably the village in this case isnotan unalle-
nated village.- T4hink, therefore, that within the mean-,
_ing of the. Land-Revenue Code it must be regarded as an.
ahenated v1llage That that WdS the view.of -the" Gov--.
ernment 1tse1f seems to be beyond all doubt for, in 1880, -
as. I hav‘e sald “the Survey Settlement wis mtroducedi
Jinto thls wllage under the prov1s10ns of section 216 of -
’the Land Revenue Code. as. 1nto an_ ahenafed vrlldge '
It has. not. been “suggested to as in -argument that -
Government would have had any title  or pretext for '
mtroducmg the Survey Settlement mto this v1llage, d
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5 except on*the footmg that the yxllage Was ‘an ahenated

“willage within the definition in the Land Revenue Code. .

“And théugh I feel the force of my brother Beaman’s ;' Dapoo - *

‘argument ag- to the scope and character of .the Tand" ‘,_

‘Révenue Code, it ‘may, T think; be fairly stated that- the’ *p; Pt

;-Oode Whatever may have been its. or1g1na1 mtentlon,r"f'

“is- not: now ,confined to a scheme for regulatmg“‘ the -
) rlghts of Government as agalnst the agrleultural payers
-of assessment. There age many" sections of the Code -
,Wlnch 1ndlcate a somewhat larger object“and among .
them I may notlce sectlons 83, 86 and 88

On these grounds it appears to me that the Welght off;,
vthe argument is in favour of the view that this is an- "
,ahenated village; notwithstanding that theswhole pro. .
perty -in ‘the soil was granted ’by Government to the
"plalntlff’s predecessor If that is so,-then admittedly.
#ection 217 apphes to the case, and ‘the decree under,
"‘;appeal must be reversed; I would, thelefore, reverse
f'{that declee and. ‘restore the decree of the trlal Judge
: W1th costs thl oughout

MARTEN R ,'I' agree. The questlon in th1s case .15(“
f‘-whether the suit lands are in an ‘alienated: v111age Wlth-
-in the meaning of the Land Reventie Code: :That: 1n«1ts

tarm - depends on the definition of - “ahenated ;;-,._;.ini‘
jSGCthIl 3 sub-sectioni®(20) of the Code Wluch 1uns as
Afollows.: “* Alienated > means transferred 1n so far as
‘the- rights of Government to payment ‘of the rént or
’land\revenue are concerned wholly or p'xrtlally to the
0'vnershlp of any,pelson

NOW m fact 1n the” present case “the rxghts of G/Qvern-
-ment to payment of land-levenue havebeen transferred
to the ownerslnp ofa person Theletore the deﬁnmon
has -been sat1sﬁed in the ‘plesent case, 1f ‘one’ regards
itas 1mpos1ng a mlnlmum requlrement for“ alienation .

“within. the meamng of. the Code. .
S Inmi1e

. VISENU! *‘*3
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: S .
_ But the rlghts of Government to- the rent or to thef
so11 itself have . also been transferred. It*i is, accord-
ingly, said by the respondents that. the. above ST
not the correct view of the deﬁmtmn and that the
intention of the Legislature -is. to 1mpose not ‘a mini-
mum, butan absolute, requirement. The alienation must.
be of~the land-revenue neither more nor-less.- Conse-
quently the definition must be read just as if the word
" only had beeh introduced into it so that it would -
run “in so far only as the rlghts of Government to
payment &e.,are concerned.” " In my opinion, tlus view
ot the respondents as to the meahing of the deﬁnltlon
*is nottcorrect 1. thlnk the definition in its mdmary'
language merel‘y 1mposes a minimum requirement, and -
- as-that mmﬁnum requlrement Thas been satisfied in the
present ‘case, it is- 1mmate11a1 that further’ rlghts in:
- addition to the ‘mere- 1and~revenne rlghts,;wexe also”
granted Tt "

It 1s however, said that tlns is contrm y to What the',
Government or the Leglslature must be. presumed to
have intended. I think the best way of gathering those

) 1ntent10ns is to pay close atténtion to the exact langtage

‘which is used. But~ supposing one goes ‘outside the
language of the Code, and sees what view Government
. has taken i in practice, one ﬁnds that so far flom Govern-
‘ment thinking that it had no fulﬁ;er interest in lands’
"where it had granted- the land-revenue rights as well as
the rights to the soil and that consequently the Code
‘Was not to apply to such lands, Government mtrodnced
~i.1881-at the- request of the Inamdar the Settlement
Survey under the Code into this very - village. . There-'_
~“fore, so fal as the intention of Government -(if not of
‘the Legislature) can be- ascertdined, one sees in their-
acts that they apphed and thought they were -entitled
“to. .apply; ‘this Code to this _particular - -village, and ‘I
thmk 1t 1s an obwous 1nfe1 ence that they thonoht that j
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thxs partlcular,vﬂlage Was an ahenated vﬂlage W1th1n
the meaning of the Code. '

T think ‘there 1s ‘also some substance in What Mr:l: :

Coyajee has ulged betore us dS to the use of the.word .. o -
. DINKAR. -
- Visuxuv.:

“rent”” or ¥ land-levenue "But I.do not base my

1udgmen€ oh that. I rely, so fal as’ the words of the Code

are concemed on the Code 1tself

I thmk it is also notlceable that the pla,mtlff hnnself
has ac’red as if the Code apphed to. th1s land, for he ‘has.
put in 'force certain. powers \under the Oode or has
apphed to the' Collectm to put in’ foxce eeltam powers*
‘«under the Code, which, as T understand the facts could .
- not be done unless the village was: an ahenaf’ed v1llaﬂe'
vi_Wlthm the meanmg of the Code

, “ One. 'may also observe that as my Lord the Ch1ef
o Justlce haq pointed: out, one ‘cannot. say that the Code
.. is mer ely conﬁned to Government lands.” At any . rate, -
}F as a result of latel amendments, we ‘have the Recmd of '
- Rights which applies toall lqnds Possibly that pomt :
- does not apply here, because ‘the mateu’d date here is
T suppose, . 1881. But as pointed out by Mr.. Coyaxee -
“there are certam other sections in the Act which would.
| still’ apply to land in which the Govern'ment would not. .
necessamly ret'un any rlghts
“As 1egards the case of Panduv. Ramchandra Ganeskﬂ)

I have given it my best consideration, but I ‘think- the
1 Iearned Judge really took the same view, at any rate i in

the first instance, as we take of the words *of -the- Act:
‘As T réead his judgment, ‘he . was only perhaps over—;:
.persuaded by~ the possible results -that migflt follow’—v

from adopting what-is I think the literal mterpretatlon‘

.‘of “the Act. Personally I think it is safer. to adopt'« *

hteral 1nterpretat10n oi the Act. ‘And 1£ We are really N

S . 1(1917.)142"Bom.'1>12, B
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71918, - erring in thus ascertammg the lntentlon of the: Legls- )
- Davoo. lature, then it will be for the Legislature. to make an
* “mn - -appropriate amendment If ‘any such amendment. is;
LBHQ:’TQ‘%” made,-or even, if no such amendment is made, I hope
“Dmvisar - the authorities may at some.comparatively early date’
- Visuxt. - see their way to have a re-enacting Code whigh collects,
' _in one single Act of the Legislature all those various..
amendments which have been madesince 1879, It isnow-
_extremely embarra.ssmg for. the ordmary practitioner:
to try and find his ‘way through these various Acts and "
amending Acts that have taken place over all these 5
years. | And one is almost bound to rely on some text-
“book which has done this work, which, in my .opinion,-
‘is more properly done by a conbohdatmg and amending
“Act. - Thisis, I think, none the less necessary, because
the Act seems . to me-to be a. partlcularly dlﬂicult}
‘one to construe, at any rate,- as regards some of 1tsT
prov1s10ns :

"I agree that this appeal must be allowed and that the:
order of the trial J udge n;ust be x,.estored with costs-
" throughout. -

" Decree revej*séei.;
J.G.R -

g ERIVY ‘O‘O_UNG'IL.-‘,‘ *

‘pes - K,AIKUSHRU BEZONJI NANABHOY CAPADIA (Pmmm) . SHI-
. 1913' RINBAI BEZONJI CAPADIA AND OTHERS (DEFENDANTS),

‘ July - v [On appeal from the High Cowt of Judicature in Bombay]

4 5 25 W,u—(}onstructwn of will of -Parsi testator— Gift after prmr znteresla to

person ‘if then living —-Rulefo; coustruction of such gafts—Word ‘then '
‘yefers to last antecedent—Vested or contmgemf interests. -

A wealthy Pam regident of Bombay died on 3rd- Apnl 1906 leavmg hxs mfe
8 (the first resnondent) two sons J and K (the: present appellant-plaintiffs)-

® Present :—Lord Shaw, Lord Phillimore and Sir John Edge, -
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